
IN THE CENTRAL ADMINI^RATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No. 1. Dfl-427/91
2. C;\-8 36/51 , and
3^A-1535/91

1, Shri Dmbir Singh )
2. SXri Prashadi Lai oj)
:^/Shri Cora

Date of decision; 6,3,1992

Applic ants

Versus

,Respondents
Union of India through
the Secretary,
riinistry of I i B &
ethers

or the Applica^ is

For the Responds! ts

CORAM:

• • • •

• • •

Shri T.C, Aggarual, Advocate

Smt, F.aj Kumari Chopra# Advocate

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J^

The Hon'ble Mr. D.K.Chakravorty, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment?

2.' To be referred to the Reporters or not'' ^A?

JUDGMENT

(of^J;he-^nch delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

cort^ijih questions of lau are involved in these

l4C^ion,s '̂̂ ^iit is proposed to deal with them in a common

i u dge'rSr

2, The applicants in these applications hive worked as

c-^sual labourers in the Directorate of Advertising A Visual

Publicity under the ninistry of Information i Broadc.Tsting.

The/ are aggrieved by the imougned orders of their termination
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=n.h3Ve t.eU .ei.3tata..nt. . e^ula. U.Uc.
end consequential benefits.

T.e applicant in CA.W7/91 has stated that he has
•worked as Class VI eu-oloyee 2.4.1966 tc 31.12.1530
,ith see breaks in between. The applicant in QA-83S/91
.as stated that ha has .crked fro. 30.5.1969 as Class IV
e«loyee. The a=plicantsin CS-1535/91 have stated th-.l
they have worked continuously from 1982.

The respondents have denied the above version of

the applicants. According to the... the applicants in

these applications have net uorked for 2.0 days in two
consecutive years. However, they have not produ: ed any
documentary, evidence in support of their version. Their

staid is that the applicants were engaged as daily-uagers
fiom tifiB to time.

s. The applicants have contended that the respondents
' have retained the services oT several persons junior to them,

f an interim order uas passed on 19.2.91

dire^Yng^nchf^f Ci^inlstry of Information i Sroad-
t^gaiV^the applicant as casual labourer if

vacancitesiSSS^ilable in any o' their offices.in pisference
to his juniors. In 0A.e36/91, an interim order uas passed

on 11.^.1551 directing the lespondents to maintain staUjs 300

as regards the continuance of the applicant as a casual

la^70urer es of that date. No interim order uas passed in

CA-1535/91.
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'Js have carefiJlly gone through the records of

thsse cases and hnve considered the rivdl contentions.

The qjestion relatino to the regularisatlon of the

services of casual employees of tha Ministry of Information

and Broadcasting has been considered at length in the

judgement of this Tribunal dated 5»3,1991 in DA-2055/90

(Shri Mand Kishore i Others Vs. Union of India through

tha Secretary, Ministry of Information & Broadcasting &

Another), In the said judg^nent, the Tribunal has

expressed the opinion that the applicants who had uorked

for mora than tuo years as casual labourers, deserve to

be conEidered ^or regularisstion of their services,

ignoring the artificial breaks in their service. In this

respecti the Tribunal folloued its earlier dacisicn in

0,P, Tiwari 4 Others Vs. Union of India & Another, 1950 (3)

SL3 (Cat) 94 and Raj Kamal & Others Vs, Union of India,

90 (2) SL3 (Cat) 159 to uhich both of us'are parties. In

Raj Kamal*s caee, U9 had held that for the purpose of

regularisation of casual labourers, the Union of India

as a single unit. The Tribunal rejected

co|̂ fntiq(^i-Vpf the respondents that the Publications

iVisiSiin uhfc h the applicants had worked, could not

prowr^da=::;em#Ioy.-nent to them, Follouiing the ratio in Raj

Kamal' E case, N'and Kishore's case uias r'ispOB ed of i.;ith

certain orda. s and directions uhich are equally relevant

for the disposal of the applications before us.
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e. Accordingly, the applications are disposed of

uith the following orders and directions:-

(i) 'Je direct that such of those applicants whose

services have been terminated» shall be

re-engaged as casual labourers in the regular

"acancies in the posts of Group *t>* arising

in the Ministry of Information and Broadcasting,

including its offices in Delhi and consider

their regular isation in such vacancies.

(ii) In case, no vacancies exist in the i^linistry of

14 9 and its offices in Delhi, the applicants

should be adjusted against the vacancies of

Group 'D' staff in other ministries/departments/

attached/subnrdinate offices for appointment in

accordance tJith the scheme to be prepared, as

mentioned in para, 2| of the juHge.-nent in Raj

V

Kamal's case.

(iii) The respondents are directed not to induct fresh

recruits as casual labourers through Employment

Exchange or otherwise, overlooking the preferen

tial claims of the applicants,

(iv) The enoluTients to be given to the apolicents

their regularisation, should be strictly

1n( ^i-n;: accordance with the orders and instiuctions

•"I W J-i
ic&sued'by' the Department o^ Personnel & Training,
' '-5^;.'' c^.
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Aftei their ragularisation, they shall b®

paid the same Day and allouances as edmisslbl.
to tegular employees belonging to Group 'D'
category.

(„) The interim orders passed in the cases mentioned
dJove, are hereby mede absolute.

The ipplications are disposed of on the above lines.

The respondents shall con,ply uith the above directions 1
uithin a period of three months from the date of communication f
of this order. There uill be no order as to costs.

Let a copy cf this order be placed in all the three

cnse files.

_. /

"Xo.lC Ch^Tavor )
Administrative Flentier

(P.K. Karthaf
\/ice-Chairman(3udl, )
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